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MR. CHAIRMAN : Mr. S. N, Misra is not
here to move his amendment to clause 1.
The question is :
“That clause 1 stand part of the Bill.”
The motion was adopted.
Clause I was added to the Bill.
The Enacting Formula and the titls were
added to the Bill,

SHRI K. R. GANESH : 1 beg to move ;

““That the Bill, as amended, be passed”,

MR. CHAIRMAN : The question is :
““That the Bill as amended, be passed”.
The motion was adopted.

16.58 hrs

STATUTORY RESOLUTION RE:
RAILWAY PASSENGER FARES
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“The procedure of the promulgation of
Ordinances is inherently undemocratic,
‘Whether an Qrdinance is justified or not,
the issue of a large number of Ordinances
has psychologically a bad cffect. The
people carry an impression that governe
ment is carried on by Ordinances. The
Housc carrics a sense of being ignored
and the Central Secretariat pethaps gets
into the habit of slackness which neccssi-
tates Ordinances and an impression is
created that it is desired to commit the
House to a particular legislation, as the
House has no alternative but to put its
seal on matters that have been legislated
upon by Ordinance. Such a state of
things is not conductive to the development

o

of the best parliamentary traditions,”
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“I may invite your attention to one

more aspect, namely, the financial aspect
involved in the amendment of the Indian
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Income-tax Act, 1922. Itis not directly
a taxation measure. But it is intended

for the purpose of collection of taxes.
Indirectly it affects the finances and it

would be a wrong precedent to have an
Ordinance for such a purpose.”
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Sir, I beg to move*:

#That the Bill to provide for the levy
of a tax on railway fares, be taken into
consideration.”

Sir, hon, Members are aware that the
question of raidng additional resources to
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meet the expenditure for relief of Bangla
Desh refugees was discussed at the last meet
ing of the Governors and Chicf Minister of
States held on the 12th October, 1971. It
was agreed that both the Centre and the
States should raise additional resources from
their respective spheres of taxation for being
utihised exclusively for the relief of Bangia
Desh refugees. The representatives of the
States had also agreed that the additional
revenues so raised should be entirely placed
at the disposal of the Centre for the above
purpose.

It has been decided to levy a tax of 5%
of the railway fares paid by passengers for
Jjourneys commencing on or after 15th Novem-
ber, 1971 However, the levy does not apply
either to fares less than Re 1/- or to season
tickets for which the corresponding mingle
Journey faie i less than Re 1/-, Whilst the
former exemption would keep out of the tax
a majority of the III Class passengers travel-
ling short distances, the latter will take out-
side the purview of this tax many commuters,
traveling on scason tickets. In other words,
the tax will generally impinge on passengers
travc ling longer distances or by higher classes.

Under Art, 269(1) of the Constilution,
this tax, though levied and collected by the
Central Government, has to be assigned to
States under clause (2) of the Article. The
Constilution provides that the “net proceeds"
shall be distributed among the States in
accordance with such principles of distribue
tion as may be formulated by Parliament
by law. As the States are to re-transfer the
share of their proceeds to the Centre, Clause
6 of the Bill enacts a simple mechanism for
determination of their share. As the Railways
will be collecting this tax, in addition to the
railway fares, no difficulty is likely to be
expericnced by them for implementing the
requirements of Clause 6,

It became necessary to impose this levy
through an Ordinance, namely Ordinance No.
17 of 1971 for the following reasons :—

(») Parlinment was not in session ;

(b) action had to be taken immediate-
ly to raise maximum resqurces,
as delays would have impeded our
efforts in this direction, Further,
steps were required to be taken

#*Moved with the recommendation of the President.



301 Rly. Passenger

to collect the tax where advance
reservation for journcys commen-
cing on or after the 15th Novem-
ber, 1971 were made :

(c) The date of effect of the levy had
to be kept as 15th November,
1971, as scveral preparatory steps
were necessary (i) to keep the
collection machinery in readiness,
and (ii) to avoid inconvenience
to the travelling public.
The present Bill secks to replace this ' ordi-
nance.

I commend this Bill to the House, as the
objective underlying the levy is a laudable

purpose, namely, meeting the expenditure for -

relief of Bangla Desh refugees, and I request
the House to unanimously accept this Bill.

Sir, 1 move.
MR. CHAIRMAN : Motions moved :

“This House disapproves of the Rail-
way Passenger Fares of Ordinance, 1971
(Ordinance No. 17 of 1971) promulgated
by the President on the 22nd October,
1971 ;

“That the Bill to provide for the levy
of a tax on railway fares, be taken into
consideration.”
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w7 gFar § AT ¥ A fam wv gwar
& 1 o wdEw & g 8% g T T
t 3d war § fF aw 9A@ @ 9w
gaer ot o &8 wgr @ AT A9
e 5 & foad fad aag g &% %
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MR. SPEAKER : We will continue this
debate tomorrow. But before we take up the
next item, Shrimati Nandini Satpathy will
make a statement. I wanted to make it clear
that on this matter of stopping of publication
by certain newspapers in Calcutta, 1 had
allowed a Call Attention Motion already, but
the justification for the statement as given to
me and explained to me is such that it needs
being made today. 1 hope you will believe
me when I say that they thmnk that if we
issue an appeal today the newspapers might
resume publication by tomorrow, that is why
I wanted to convey it to you so tuat there
may be no misunderstanding tomorrow. I
have already conveyed to the Members who
gave the call attention notice that—they are
frer to ask questions if they like, here and

o (Interruptions).

SHRI DINEN BHATTACHARYYA
(Serampore) : It is better we put questions
today.

MR. SPEAKER : In that case we shall
not have call attention motion tomorrow
because the significance will be gone. So she
will make a statement now and you can ask
questions.

17.31 hrs.

STATEMENT Re. INCREASE IN PRICES
OF NEWSPAPERS

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : With the imposition of the
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Excise Duty on newspapers which came into
effect on the 15th November, a number of
newspapers in the country have increased
their prices well in excess of the Excise Duty.
The price increases have not been uniform,
but have varied from 2 paise which is the
Excisc Duty now payable by newspapers whose
circulation is above 15,000 right up to
8 paise,

Newspapers managements have  justi-
fied increase in prices in excess of the Excise
Duty as being due to the inerease in cost of
various items. While there may have been
some increases in cost, Government are of
opinion that the increases in prices, which
have followed no uniform pattern cannot be
justified on this ground. This is obvious from
the fact that while cost increases mugt have
affected all newspapers uniformly, the price
increases have vanied from one paper to an-
other. Government feel that such price in-
creascs, specially now when the country is
passing through a difficult period, should have
been avoided.

In this respect the situation 1n the
Eastern Sector of the country is specially
serious. Hawkers in Calcutta claimed their
proportionate share of the price increase on
account of Excise Duty and since newspapers
managements declined to pay them additional
commission the distribution of newspapers in
the city has practically come to a standstill.
This is unfortunatc, cspecially  because people
are anxious to have the latest and most authen-
tic news of developments on our border. In
these circumstances the absence of newspapers
affects public morale, encourages unfounded
rumours and tends to create panic,

The Government of West Bengal and
the Government of India have tried to inter-
vene in this situation. As a result, the Paschim
Banga Sangbad Patra Bikreta Samity, an
Association representing newspaper hawkers
in the city have agreed not to claim any addi-
tional commission so long as the increasc in
the price of the newspaper is restricted to the
amount of the Excise Duty, Government ap-
preciate this gesture of the Samity and appeal
newspaper managements and hawkers all over
the country to respond to the situation in the
same spirit which this Samity has shown.®
Government requests newspaper managements
to restrict the price increase for the present to
the amount of the Excise Duty and defer the
question of any further increase for decision



